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Clarifying reply the given on 13.12.91
to discussion under Rule 193
this matter and fulfil the demands of the

Doctors since the Doctors, who are called
students are given appointment on salary
basis and the professional tax is deducted
from their salary...(Interruptions)...

SHRIUPENDRA NATH VERMA (Cha-
tra): Mr. Daputy Speaker, Sir, | submit that
the landofthe ' village panchayats named
Madipur, Hiranki and Singholi etc. of Delhiis
being sold openly. Then Revenue Depart-
ment of the Delhi Administration had issued
a notification in 1988 for consolidation of the
land to stop this sale. The consolidation
work started but was stopped after some
days. Therefore, | urge upon the Govern-
ment to start the consolidation work so that
this unauthorised sale may be stopped.

SHRI VIRENDRA SINGH (Mirzapur):
Mr. Deputy Speaker, Sir, the officers of the
B.H.E.L. company as well as all the unions
functioning there had given a news in the
Indian Express. As per news all orders are
given by the Government of India for manu-
facturing turbines and boilars. Whereas in
reply to aquestion as to why the goods which
are available in the country, are being im-
ported from abroad for power projects being
implemented with the collaboration of for-
eign companies at a very high cost, the
Energy Minister told that the BHEL is not
able to meet our demand properly. Who has
entered into agreement for foreign collabo-
ration for the construction of Electricity Proj-
ecis in India and for how long it will continue.
Howar is ittrue that the officers of BHEL are
saying that the Government is importing
goods and we are not receiving orders. The
hon. Minister of Power who is present here
made a wrong statement in the House that
BHEL could not supply items ordered by the
Governmant. Whilethe officers of BHEL and
the representatives of Electricity organisa-
tions made a contradictry statement that
they fully supply the goods as per their
demand. We also export the goods to for-
eign countries. ¥ it is true, why the hon.
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Minister made a wrong statement. The
House should take action in this regard
according to democratic process and the
Minister for power should answer it.

[English]

SHRI JITENDRA NATH DAS (Jalpaig-
uri): Sir, | would like to draw the attention of
the Government to the fact that in West
Bengal about 56 lakh hectares of land which
is about 63 per cent of its geographical area
has been brought under cultivation, out of
which 9.76 lakh hectares of land is under
Canal Irrigation Project. 1t is, no doubt, a
sorry figure in comparison with other States.
The five northern districts of West Bengal
are totally deprived of Canai lrrigation facili-
ties. With a view to give those facilities to
these districts, the Government of West
Bengal started the Teesta Irrigation Project
with an understanding that the Central
Government will bear the lion's share of its
expenditure. The State Government has
already spent a huge amount of which Central
Gavernment’s contribution is minimum. The
Ministry of Water Resources has recom-
mended this Project as a national Project.
So, | urge upon the Government to provide
the State Government with adequate finan-
cial assistance to complete the Teesta Irri-
gation Project.

SHRI ANNA JOSHI (Pune) : Racently
the Central Government—the Department of
Environment and Forests — has issued a
notification, prohibiting the location of all
industries carrying on operations or proc-
essesinabeltof one km. onthe Konkan area
— Murud—Janjira area, District Raigad. We
have got two prestigious projects. One is W/
s. Mazagaon Docks Limited, a public sector
undertaking of the Union Ministry of Defence
and the secondis M/s. Konkan Shipyard and
Engineering Limited, for setting up ship build-
ing and ship repair projects. These two are
the two big industries which are adversely
affected by this notification. These indus-



